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‘Versus,

Union of India &ors . ., , ., . * ¢+ + « Respondents,

FORK THE ~FELICNI(s) /US. 1). &. 6‘56’&/”’” -
wDVOC, T '
OCATE VA4 4. jfbéééﬁa&/‘f‘

FOR THE KESFONDENF () N
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‘7,6{9 ’[\)('ﬂ/\() 3’08’2// ' 7e11e | Present: Hom'ble Mr.Justice D.N,
S G deipdy Choudhury, Vice=Chairman.
75””‘ gﬁ oAty ’C“i’( Office to inform the applicant
‘ I ' about the transfer of the case from
Gauhati High Court for taking necessary

steps, _
L\/‘V

Vice~Chairman

Miss A.Talukdar,learried coﬁnsel for
, the applicant submits that she will take.
fresh steps for Service of copies within

Vice=Cha irman

) _

. 1
: t
e ! 3 days. ‘
‘%\\7\ : List on 6.12.2000 for mdmizsim order.
S ! ' S -
G Rl P
4 174 o st : Vice~Chairman
“ft xéﬂ oV 1 po
L N '
r -
Lo fo o Ml o +12.00 List it on 9.1,2001 to enspye the
o 614l 00 . { Tesrondents to file written Statement
vr&{y . ) : and for further orders,
\gﬂu",‘\;"\\\ i A t o
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‘ . | . © 0.A.No.362/2000 Y 3
. . 4
- 10.1.2001 None appears for the applicant, nor ir L
No \MQ/B l'\’M M‘l\ 4 any steps taken. List the matter .on 8.2.01 }
rk\’\p‘« ‘ 3 IR ‘ f?r orders.
_;9-\'29°1 : ‘ _ Vice-Chairman
m tfl/»'é/wé | nkm | | |
%7/. | LT e MO ketjonmprol s 14 5 Uy
u’(ﬂ/ i , | - : | % '
| ' 1443.01  Ms.A.Talukdar learned counsel
P appearing on behalf of the applicant.:

MreB.C.Pathak, 4ddl.C.G+S+Ce. for the |
respondents says that he has not -
received copy ¢ of the application. The
- -»,»*office ‘not:e shows that steps have
xbeen taken. 'I‘he applicatt: is resqueg= .

leed to furnish the copy of the respone-

/9 3 %0/ gdents. Issue usual notices. List on
______.—-—-——""/ ' t s .
11.4.01 for orders.
/gfl? )7(4 /\(\D“ﬁ 22 . | ‘} . L&(/\oc\o.
pRew=d o fhe im *1 L Menber
/2(50/3‘6/7\5{/(,0\/3 N o |
e 16046 .
/6 LR Vé0/ .

114401 { Xt hee been statod by HreB«C

Pathak, 8adleG.G.S.C. that-gs per

| instrus.t.ton ‘the _&giu.{,n staten.nt

wae; £iled by the H.tgh}iéw cirt itself

in the form of .the affidavit. But
ns.h.'zu ukdar learned counscl for the
a,pplicant has smum that. shc has
not.| receiwd any af £€idavit or wrxtten

o stai;ement. 'mn rnanmae—z.za SRR sha,}L )

: - take necesaary stepa for aa'nhjm"f
copy af the ALEiQavit or written state-
ment' filed in the High Court, u.tth

m:py to the couneel €or tha qrpliccmt.

' ' LIt Ophén :’or't.he-a;:pucant to file
rejoindexr if o advisci. List oo .
GeSeN? vrp }I‘Q-ﬂringo"

A
Vice=Chairmasn
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) |  0.A.362 of 2000 (T) v
f)?Notqs| of| the Regisfﬁgy. ;. / Date Order of the T:iburgaf» '
I | e ,
| ;‘ 8,542001 Res A, Talukdar, learned counsel
| J far the applicant has stated that she.
” {- has roceived the written etatement today
L only and raquires more time to file res
| joinder: Prayer is allowed. ’
i[ ,[ | List on 84642001 for hearings
{ | «‘ |
' - -
. - : VicesChaisean |
b bb | S
|
| 8=5=01 The casa is adjousned to 22-6-2001

f for hearinge

. -
|| | e
o utﬁs\h :

| mb

|!. :
( 22.6.2041 Heard - the learned counsel for the--
| parties. ﬁearing concluded. Judgmenﬁ'

delivered ' in open court, kept in

separate sheets. The application stands

di@posed of. No order as to costs.
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13.9.2000 " BEFORE
THE HON'BLE MR.JUSTICE JN SARM

Heard Mr.AK Goswaml,Learned Advocate for the
petitioner.,

Call for the records.,

- Let d Rule issue calling upon the
respondents to show cause as to why a writ
should not be issued as prayed for;and/or why
such further order or other orders shall not be
passed as to this court may seem fit and proper.

ﬁr.K.K.Mahanta,Learned S5r.C.G.S.Ces accepts
notice on behalf of all the respondents Extra copies
of the petition shall be served on him during the
course of the day.

In the meantime the service of the
petltloner shall not be terminated.Transfer
thlS matter to Central AdminisStrative Tribunal

at Guwahati.This writ appllcatlon is entertained

in view of the fact that as on to-day C.A Te

at Guwahatl\ls not functlonlmg.

! Liberty is granted to the reSpondents to

A move the appllcation for vacating the stay.

UPADHAYA . .. -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL A?\
GUWAHATI BENCH

e

Original Application No.361 of 2000

Original Application No.362 of 2000
'~ And
Original Application No.363 of 2000

Date of decision: This the 22nd day of June 2001

& -

The Hon'ble Mr Justicé D.N. Chowdhury, Vice-Chairman

T

0.A.N0.361/2000

. Shri Soumitra Paul,

v C/o Alok Nath, Tarapur,
Sib-bari, P.0. Silchar, Cachar,
Assamx

0.A.N0.362/2000

Shri Sudip Kar,
Ambikapatty,

P.0O. Silchar, Cashar,
Assam.

0.A.N0.363/2000

Smt Ranju Devi Kairtis
Baghar Kona, P.O. Sabganga,
Silchar. - - Ed.

«ssse..Applicants
By Advocates Mr A.K. Goswami and
Ms A. Talukdar. - - '

= versus -

l. The Union of India, represented by the
Commissioner & Secretary to the
Government of India,

Department of Telecommunication,
‘ New Delhi. -

2. The Chief Engineer (Civil),
Department of Telecom Operations,\
North East Zone, Guwahati.

3. The Executive Engineer,
Telecom Civil Division,
Department of Telecommunications,
Silchar.

4. The Assistant Surveyor of Works (Admn.),
Telecom Civil Circle,

Silchar. - ......Respondents
By Advocate Mr B.C.PjPathak, Addl. C.G.S.C.
fabg
531

] ) 4. Go‘_--oo'--ooo
L\__/'“/ IR T3
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CHOWDHURY.J. (V.C.) "

i, w2

76,
NIt

All these cases are analogous .in nature involving

~the same and  similar issues and accordingly all these

since ‘the applicantsi

B.C. Pathak has produced

cases were taken up together for consideration.

2. _ The key issue involved in these appllcatlons relates

to regularlsatlon of service of the applicants who are/were

worklng under the Executive Engineer, Telecommunications,

C1v1l D1v1s1on. ' -

3. I have heard Ms A. Talukdar, learned counsel for
the applicants and Mr B.C. Pathak, learned Addl. C.G.S.C.

The learned counsel _for the applicants submitted that

sworked more than the statutory

period, their services e needed to be regularised. Mr

he records alongwith the Office

Order No.34/2001/CE- NEZ/SHW

A
okl

48 dated 1.6. 2001 As per the
said Office Order, fourteen persons 1nclud1ng the present
applicants were conferred temporary status in conformity

P

with the 'Casual Labourers (Grant of Temporary Status)

vécheme‘ofVDepartpent of Telecommunication, 1989'. The said

e

order included the names Shri Soumitra. Paul, Shri Sudip
Kar and Smt Ranju Devi Kairi, the present applicants. |

4. In view of the aforementioned order »granting
temporary status to tne present applicants, the

applications have become infructuous.

5. Accordingly the applications stands disposed of.

The Office Order date®;1.6.2001 shall form part of the

record. It would,'however;. be open to the applicants to

move the Tribunal if.thngare otherwise aggrieved by the

=
S5 F

order.

" No order as to costs.

i

'5d/ VICE CHAIRMAN
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Caveat‘-Matching ‘
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IN THE GAUHATI HIGH COURT )
( THE HIGH COWRT OF ASSAM : NAGALAND : MEGHALAYA : MANIPUR
TRIPURA : MIZORAM AND ARUNACHAL PRADESH )

Category No. : Year

Case No. : /LOP. (S:) \No"v ‘56%—?/ 3900

Related Case No. : ‘ , / _199

Related Information :

Jurisdictional Value Rs. 1. (e) Court Fee Rs. SE gO
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(ip) Subject Category Code @. A

(©) Bench Code

étate Name : CO\G l'\o\’b’ - 4. State Code

f’etitioner ® Skt ST,LOU 0. kay

4ﬂJf& 4 on

/o Petitioner (s) : Mr, /I .I(. ao.TOJO\W 7 -

Ms. A. Talpkdss -
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tate Code of

e Case : DD
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DISTRICT : £&MRE® C achay

IN THE GAUHATI HIGH COURT
( The High Court of Assam, Nagaland, Meghalaya, Manipur,

Tripura, Mizoram and Arunachal Pradesh )

(Civil Extra-Ordinary Jurisdiction)

Writ Petition (C) No. gZSS L;/ZOOO

CATEGORY OF CASE Chee ML 2yres (g \ ‘ ¢ 'uqu&Quu“ luﬂ*
CATEGORY CODE T OR 0! gq Mo.)dg,\ m"ﬂ )0 C. AT — ek
%LLAYA 45 ge“uﬁ B)

BENCH ' A
Shri Sudip Kar ..... Petitioner
. Versus
Union of India and ors. .. Respondents
INDEX
Sl.No. Particulars Page Nosg.
1. Writ Petition 1 to 11
2. Affidavit 12
3. Annexure - I 13
4. Annexure - II Y
5. Annexure - IIT s -~ 16
6. Annexure - IV —~ L?“ *9
- 19-2Z
7. Annexure -~ V
2%
‘ —
8. Annexure -~ VI

Total pages — 23

Filed by

Predp Nakeddan

Advocate
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DISTRICT : CACHAR

IN THE GAUHATI HIGH COURT
( The High Court of Assam, Nagaland, Meghalaya, Manipur,

Tripura, Mizoram and Arunachal Pradesh )

(Civil Extra-Ordinary Jurisdiction)

Writ Petition (C) No. .59%?//2000

Category: ce wotgg o, csLg 2

To

The Hon’ble Shri Brijesh Kumar, B.A., LL.B, the

Chief Justice of the Hon’ble Gauhati High Court
and His Lordships other companion Justices of the

said Hon’ble Court.

IN THE MATTER QF =

An  application under Article
206 of the Constitution of
India praying for a writ in the
nature of Mandamus and/or
certiorari and/or any other
appropriate writ, order or

direction.

AND

S IN THE MATTER OF :-

~MWWM”“EQforcement of the petitioner’s



va |

[

~fundamental and legal rights.

AND

IN THE MATTER QF :-

Threatened termination of

services of the petitioner.

AND

IN THE MATTER QF 2=

Non-regularisation of the

service of the petitioner.

AND

IN. THE MATTER OF :-

Shri Sudip Kar,

son of late Krishnapada Kar,
Ambikapatty, |
P.0. Silchar:~ 788004.
Cachar, Assam.

Petitionear.

Versus.
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1. Union of India,

represented by the Commissigner
& Secretary, to the Govt. of
India, Department of
Telecommunications, Sanchar

Bhawan, New Delhi.

5 chief Engineer (Civil),

‘Department of Telecom Opera-

tions, North East Zone,

Guwahati.

3. Executive Engineer,

Telecom Civil Division,
Department of Telecommunica-
tions, Dr Surendra Dhar Lane.

Ambikapatty, Silchar:-788 004,

4. Assistant Surveyor of Works
(Admn), Telecom Civil Circle,
8ilchar.

Raspondents.

The humkle petition of the

petitioner abovenamed:
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v L . hY

MOST RESPECTFULLY SHEWETH:

1. . That the petitioner is a citizen of India and a
permanent resident of Cachar, Assam, and as such is entitled
to~a11 the rights and privileges guaranteed to Indian citi-
zens gnder the Constitution of India and other laws for the

time being in force.

2. That the petitioner states that he is a graduate.

He was registered with the employment exchange and his nhame

was - sponsored for appearing in a interview for the post of
temporary typist-cum-work clerk, Grade II, on dally rate
M—__ﬁ—‘\ -

basis. The petitioner having qualified and being selected in
the interview o conducted, the petitioner was "appointed

T————

vide order dated 25.1.93 issued by the Executive Engineer,
//"A
Telscom Civil Division for a period of not more than 89 days

‘or till regular incumbent is posted.

A copy of the order dated 25.1.93 is annexed

hereto and is marked as Annexure:-I1.

3. That the petitioner étates that although the
'appointment order showed that the appointment was for a
‘period of 89 days only, the service of the petitioner was
extended from time to time and the petitioner is still

continuing in service.




4. That the petitioner is continuously and regularly

r /
disoharging the duties to the satisfaction of all concerned
. [ ]

for nearly 8 yedrs and there has been no,complaint from any

guarter whatsoever.

5. That in view of the long service rendered by the
;petitioner,‘aQ the Assistant Surveyor of Works (Administra-
tion), Telecom civil Circle, Silchar:-4 had issued a letter
:dated 15.9.98 to the Executive Engineer, Telecom Civil Divi-
sion :I/II, reguesting him to submit detailed particularsg in
ﬂremp@ct of the petitioner for the purpose of regularisation

of the service of the petitioner.

A copy of the said letter dated 15.9.98 is

annexed hereto and marked as Annexure;-Il.

6. That in response to the letter dated 15.9.98,
‘ particulars as sought for were furnished and the assistant
surveyor of Works (Admn), vide his letter dated 17.9.98 had
forwarded the same to the Executive Engineer (Q/Q), Office
of the Chief Enginger (¢c), for further necessary action 1in

this regard.

A copy of the said letter dated 17.9.98 along with
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the enclosure is annexed hereto and is marked as AQnnexure:-

7. That the petitioner had also filed representations

from time to time and had also filed an application being
Ll

0.A. No. 258/98 be}ore the Guwahati Bench of the .Central

édministrative Tribunal praying for amongst others a direc-
tion to regularise the services of the petitioner and the
oter co-applicant with retrospective effect, i.e. from the
date of their initial appointment with all conseqguential
service benefits including arrears salary, etc, and to
direct the r@épondents to allow them to continue in service.
However, the said application was dismissed vide order dated
4.6.99 with cost. The Hon’ble Tribunal dismissed the appli-
Cation on the ground that there was no maferial placed that
the authority was going to terminate the service of the
applicant. It is stated that the petitioner has paid the

cost that was imposed on him by the Hon’ble Tribunal.

A copy of the order dated 4.6.99 is annexed

hereto and is marked as Annexure:-IV.

8. That the petitioner continued in service notwith-

‘standing the dismissal of the said application before the

Hon’ble Tribunal which, however, did not go into the aspect

of regularisation at all. The petitioner begs to state that




..07-«.

the Superintending Engineer (Civil), Telecom Civil Circle,
Qrote a letter dated 25.4.2000 in connection with the regu-
larisation ofﬁtha sarvice of fhe petitioner and some others
and details of each of such employees who were engaged for

long periods of time was given. By the said letter the

OF Yre Unigy, Engance

Superintending Engineer solicited the kind interventionr\in

the matter for regularisation.

A copy of the said letter dated 25.4.2000 is

annexed hereto and 1s marked as Annexure:-\.,

9. - That the petitioner states that the 'petitioner
came to learn that Smt Ranju Devi Kairi, who was similarly
situated with the petitioner and whose case was also for-
Warded for regularisation, was terminated from service vide
order dated 31.8.2000 w.e.f. 1.9.2000. Nd raasoﬁ was as-
signed in the said order. The aforesaid Ms Kairi was ap-~
pointed as a steno-cum-typist on 12.8.92. The petitioner
also has reliably come to learn that termination of his
service is also imminent and such order of termination will
he passed by the competent authority immediately on arrival
at the station from a tour on 14.9.2000 and as such the
petitioner has approached this Hon’ble Court invoking the
writ Jurisdiction in view of the fact that the Central
Administrative Tribunal, in absence of Vice-Chairman and

Member, is not functioning in the Jjudicial side.

0

RLO



a copy of the order dated 31.8.2000 is annexed

hereto and is marked as Annexure:-VI,

10. That the petitioner states that the petitioner
having rendered continuous service for nearly 8 vyears, as
recommended by the Superintending Engineer (Civil) by his
letter dated 25.4.2000, his case is liable to be bonsid@red

for regularisation.

11. That the respondents acted illegally acted arbi-
ﬁrarily in not considering the case of the petitioner of
régularisation in view of his long satisfactb?gs service and
as such the same is violative of Article 14 and 16 of the

Constitution of India.

12. That the petitioner states that the post in which
the petitioner is discharging his duties, is a sanctioned
Qést and the fact that the petitioner has rendered service
for almost 8 years would go to show that the service of the
pétitioner is needed on a permanent basis and the duties
which the petitioner is discharging is regular in nature and
as such the respondents are liable to be directed to consid-
ak the case of the petitioner, if necessary by framing a

scheme, for the ends of Jjustice.
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13. That your petitioner submits that in the facts and
circumstances of the case, termination of the service of the
petitioner would be against the interest of justice and as
such the respondents are liable to be directed not to termi-

nate the services of the petitioner summarily.

14. That your petitioner submits that the respondents
acted illegally and.arbitrarily in not taking up the métter
relating to the r&gularisation of the petitioner’s services
and as such the respondents are liable to be directed to
consider the case of the petitioner for regularisation of

service.

15. That unless during the pendency of the case the
respondent are directed not to terminate services of the
petitioner, the petitioner will suffer irreparable loss and

injury.

16, That the petitioner demanded justice and the same

was denied to him.

_17. . That there is no other alternative, equally effi-



mlo_...

- cacious remedy and the remedy prayed for is just, proper and

; adequate.

18. That this application is made bonafide and for the

~ends of justice.

In the premises aforesaid it
is humbly praved that Your Lord-
ships may be pleased to call for
the records, issue a Rule, call-
ing upon the Respondents to show
cause as to why a writ in the
nature of Mandamus be not issued
directing the respondents to
r?giiiiiff__fﬁf—EELXiggé‘JOf the
paetitioner and on cause Or Causes
shown and after hearing the
parties, make the'Rule absolute,
and/or pass such furth@r and/or

other order/ordsrs as Your Lord-

ships may deem fit and proper;
~And-
In the interim it is further

praved that Your Lordships may be

pleassed to direct the respondents
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‘ not to terminate the services of
/ - ‘
- ) 4 .
. ‘the petitioner and/or pass such
¥ ‘ o Lo
E further and/or other_order/orders 'ﬁ
as Your Lordships may %deem fit v‘; -ff
and proper. 4 .
it N
v by
And

_fof this the petitioner as in duty bo@nd shall

o v . ) . ‘i
evar pray.
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A FFIDAVIT

I, Shri Sudip Kar, son of Late Krishnapada
; 3
“aged about 38 years, resident of Ambikapathy, P.0.Silchar:-
1788 004, Cachar, Assam, do hereby solemnly affirm and say as

ifollows:-

’1.3 That I am the petitioner in the instant case and
such  am acquainted with the facts and circumstances of the

‘case and hence competent to swear this affidavit.

2. That the statements made in this affidavit and in
qpalfagraphs l»q)m A~ 12,)s~ I3 of the
.acéompanying petition are true my knowledge and those made
in.paragraphs Scg being
matter of records of the case are true to my kmewladge and
;nformation derived therefrom which I believe to be true and
the rest are my humble submissions before this Hon’ble
COQrt.

And I sign this affidavit on this the[éijh day of

féé@zi;7/zooo at Guwahati.

Identified by me. : (f%é%x%ékO Qé;zjzé—~
MGL_&KS?/L ﬂ\)}’)m DEPONENT/()%/)?/K

Advocate’s Clerk \
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‘\ rpproval sof Execuli

filechar is bedeby, conveyed

mum W Q, ar-1L purely on ea

Silehar,

, S

or g periogd not more than
ircumbent is Posted which

v l\\)rlﬁl. OF D Escy CIVi, ENGIMELR ¢

./ Dated at Sillchar, the ;2EV f /19¢

evaer 13 earlier at
(Rapmeg Flfty Bdven ang paise Minky Five)only,

T L
Anvuxive - 1
COMMUN LCAT TOMS

TELECOM cIvIy, DIVISION:
788001,

92
3
E ORDER | R

H

ey

ve Enuinear, Pgﬁecom Civil Division,
for engaging dhet sudip Kor, as typist.
sual basis under Telecom Civil Divisioen,

89( eighty nine) days or till regular

a daily :rate Of 5mos’ ./

only

Par day on no work no pay basis w;e.f.8424?3n...... .

His sarvice is on Casual bagsis

Tight for hig

au?omatically

) .

™

s :
Y tQi-shyy Sudip Kar,

re;ular.engagoment

and will not confer any LT

Department ang will

Executive Enjineer,

P4 . Telecom Civil Divistion,
' L Silchar.

in this

cease alkter 89 days.

C/Q@ wrishnapada Kar, Ambikapatty,

P04 S41ohyr-7800804 Dist- Cachar,
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ANNEXURE : 1T

t CONFIDENTIAL/BY
PEON POST

DEPARTMENT OF TELECOMMUNICATIONS
OFFICE OF THE SUPERINTENDING ENGINEER::TELECOM CIVIL CIRCLE
SILCHAR~-788 004

N?. 12(4)95/8E/TCC/SC/Conf/58 DATED AT SILCHR,THE 15.9.98

To
The Executive Engineer(C)
Telecom Civil Division:I/II.
Silchar-4.

Sub Regularisation of service regarding.

t With reference to the subject mentioned above, you are
requested to furnish the particulars in respect of :-

(1) Shri Sudip Kar Presently working in 0/0 the
Superintending Engineer(C)
Telecom Civil Circle, Silchar,
(Previously working in 0/0 the
Executive Engineer, Telecom

. Civil Divn, Silchar.

(2) Mrs Jayashree Deb Roy Presently working in 0/0 the
Executive Engineer (C),
Telecom Civil Divn.II, Silchar

(3) sri Soumitra Paul Presently working in 0/0 the

' Asstt. Engineer(C), Telecom,

i Civil Sub: Divn. Aizawl.

(4) Miss Ranju Devi Kairi Presently working in 0/0 the
Executive Engineer (C),
Telecom Civil Divn.I, Silchar.

The following particulars in respect of them are
tobe submitted immediately for onward transmission of the
same to the higher authority.

(1) How recruited.
(2) Basis of contract.
(3) Condition of Contract.
(4) Mode of payment.
(5) Amount paid.
Matter is most urgaent

asstt, Surveyor of Works(ADMN) %
Telecom Civil Circle.
Silchar~4.
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ssicn upto 24485 | From
26--C5 on comract basis ¢
v - _‘;_i T
- : ay ! '
. ‘- . @46'-‘)\ \_ . T .
. ‘ - - . A Y -
e T ’ Assistant SurVeyor of Works (A) e
Telecora Civil Cirgje ) :
SHChcr - . i
\ . . )
. g !

-~ . bt ’: ‘ ’
Y g" - :
. ) R 3%‘ “a - s

DGR
i
g

.o
s
RS,

%66
f

H

I
Moy

[ . LR - ] iz e .,\u-:u:.r\_u:xn! ' i }
E [Ulsu.,ac.. A ekt AT D 7 = "

e,
-




| e e -

s

-
A

: . .
T
LRUNL S~ F AT ¥ SO SR

-

Dgte of Order

CENTRAL ADMINISTRATIVE TRIBUNAL,

AnnEXURE — é ]\/

GUWAHATI BENCH .

oriyinal Applicaticn No. 258 of 1998,

Justice sShri D.N.Baruah,

vice-Chairman,

shri G.L.Sanglyine, Administ;ative,Member.

l.

Shri Sudip Kar &

2. Miss Ranju Devi Kairi
office of the kxecutive Engineer,

' Talecom Civil bLivision,

. By Advocate Shri- S.Sarma.

-~ Versus =

1. Union of India
represented by L
Govt. of .India,

Silchar.

Deptt. of Telecommunication,
yanchar Bhawan, New Delhi.

2. The Chairman, Telocom .Commission,

Sanchar Bhawan,

*34% The Chlef General Manager,
Telecom Assam Clrcle,

Ulubari. GuwahaLi -7,

The Executive bngineer.
Telecom Civil Division,

te Si lChar 3
X\,

apprehending that their services’

There was no notic

2‘

11;. .

¥

respondents.

*us that the authority was going

.4

t’\ ﬂ

MIH‘

lﬂ's xab Qﬂ[!%l!in S 401t bt - ’.
' applicants

“Thes

New Delhl.

-

'We have heard Mr S.8arma,

A I A

tyxa, \*»C‘**>

a\w%‘y

and Mr A.Deb Roy,

Mr Sarma is unable Fb

S

he SccreLary to the
Ministry of Communication,

pﬂate Sri A.Deb Roy. Sr .C.G.S.Ce

e of termination.

learned Sr

.

e two applicants have filed this
are liKely to be terminated.

Co

:+ This the 4th Day of June, 1§99.

. «» Applicants.

)

. Raspondents.

learned coun el for the

G S.C for the

show anythnng be£0Le

Lerminate the servlheSv‘;

application

:"'"

B
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AN NExURE— \/

DEPARTMENT OF TELECOM S ERVICI‘SS 3
OUFFICE OF THI SUPERINTENDING ENGINEER ¢ TELECOM CIVIL CﬁZCLE ‘
o . SILCIIAR = 788 004 !
. Sy Pt ~ . A “‘I,
No.  12(4)95/SE-TCCSCr 594 - Dated at Silchar,the, a5 l Lf\ 2000 b
N . . |
“To, - . T S : !
Shri ILR. Das . ' "~ !
. o Chief Lngineer(t”) N
. _ ‘ Telecom Assan’ '
U B CGiuwnhati j
A

% . : ! . . - - '
T Sub Regularisation / Grant of Temparary status to Casual labourers under TCC, Silchar.

Kindlyv refer to your letter No.1(40)94/CE-NEZ/GH/1067 dated 9-7-99, and even No. v
2175 dated 27-12-99 regarding grant of Temporary status to Casual labourers  and subsequent Y

even No.2654 dated 16-3-2K regarding regularisation of service of Sri Amarjit Singh, TSM, -
ollice Peon . addressed to C.G.M.T, Telecom N.E. Circele, Shillong and copy cndorsed to this

office : L

| < - |

The fate of the casual lubowers with /without Temporary status still now working under - .

this Circle who have come [rom the weaker section ol the society is uncertain and in fact , is . o

hanging in a thin thiead = Inspite of furnishing several reports from this office and your !
correspondences with C.G.M.T, N 15. Circle, Shillong . no action seems to have been taken by the ,

O/O the CGMT, N.E. Circle, Shillong for regularisation /grant of Temporary.status of the casual’ ‘

labourers of Telecom Civil Wing , though sumlar category of casual labourers atiachedito !

. different SSA and: Task Force of Telecom Department are enjoying the bengfits of RM. /TuM/ .
e Casual lubour with protection of wage w.e.f. 1-1-96 in accordance with Vth pay commission . A
. :, copy each of stich benefits extended by Aren Divector, Telecom.. Task Force, Silchar vide order B .
. ; 'JQ(H' TFISC/R-1/98-99 dated 28-4-98 and by GMT, Agartala vide order No. 13-289/ 1 SMI/Y9- it
) 1 Ah0h6s! Uated 9-3-2K 13 enclosed lor your kud prusal . '
: . The purticulars of aforesud ili fated casual labourcrs under this circle are further l &
. 1 reproduced below . . i ey

SINo. iName Present  lducatioral” Initial date  Whetlier Remarks .

' ‘ stalus  Qualifiation of engag  SC/ST/ ' b

. ement 0BC , o
-1, Sri Amarjit Stngh TSM(OReon) Class-X 14-11-85 OBC  Eligible for R M. i
' TSMw.cf ) . |
J ‘ g 5.5.0% o o
7 .2, Sri Janamajoy Roy O/Chowkidar Class-VI  20-7-87 + SC Completed more than l
: ' 240 days & Eligible for ?

\ ' , TSM:as unskilled labour. A
, 3.' Bhola Sankar Store ., Class-x  1-7-88 OBC ‘do»“ G '
- 0 bt E
. { :ln ldJﬂ %.Q;} ,a].'. ., o » - EX ' B K . .
. .H{ I;lRupChand Goala - do- Class-VI 8390 .+ -do- ~-do- _ W
o . S Satadil Malakar — Motor Dnver Tass-N 152590 - S5C '-'-‘dg - asMotor q .
¥ 4 wd Avznwd - ' Driver ., T '
R ' "f Suhash Goala Store Chowkidar Class-N - 18-12.00 ()}BCW}_-_ 519)- g§t}n_1§.lgl‘cq lgé(_}\,‘\r_% N '
] ! s Juyshree  Typist NS LG, 28101+ WR Tdo= bs skilled Iabotgd 3t
! ' . !-";! | RN DY PRTY . ‘!’. . . . . LI | ‘ ".
«L‘-"t ‘ o ) ' I . ' ,i T ._ o
{ ) _ N
s T Cadaged e M Y - o
_ . ’ . . : , ] L : * 'J L :,;,' :!,.
o e,
"g e \ Moot M ! ..r! ) i \ l. ﬂ-’»h-{f'“(fji,"l‘lx ' . !
vi o ' o ! : | : ) y ”‘
1‘.' ' , ' . i c 0 EINToTN L e .
o Ve e ,
L}



ST«

e Sti Praadip 1,

9.5ri Supt [ qg
10. S Sujn Loy
I, Miss Raayu

© Devi Kare)
12811 Sudin kar

OPeon, Silehar
OMNeonr Arrawy|
Steno Cum
Typist
Typist

13.81i Sourriin poul Typist, Avawl 1181, ¢

14. 8ri Nanu Sarkar Mator Driver,
Apnttaln,
In sddition to ahove . Tollow
. mentioned waminst each

“Present
sLglus

SLMo. Nume

L. Sri Baramali Debnath Ofireon ¢

Sore Chowkidar Class-\), ';2%--1--‘11 '

Educationa) Initial date
Qualification of engag

StiRaesh Rabi ! as On ‘howkidar -do-

oL
o

‘

s | 40 days &-cligible (or

’ - %"t’*."-';r M as unskilled labour,
et

SCHE < do -

SC ' ado- ..

OBC  -do - as skilled labour

E r' "'fﬁf o

Class-\/1]} 191iy)
Class- VI 9. 2.9
HS.Le 12-8-92
3.A SCr
U/R
SC

8-2.03
-do -
Class-VIIl 18-1 1-03

-do ~
. F{o -~
" - do< as Motor Driver,

Mg persons were engaged on contract basis w.e.Llhe date

Whether

SC/ST/
OBC
OBC

Remails

cment :
6-3-96 Eligible for wages as </
casual lsbour(unskilled)
-do- '

ass-X

15-12.96 3¢

A copy of DGT arder No S69-13/99-STN-I1 dated 1.9.99 on the above subject js

enclosed ot your kind perusal

wherein approval has been conveyed regarding grant of

‘temporary status to the casual labourers cligible as on 1-8-98 w.e.f 1-9-99 and regularisation of

- casual latourers with Temporary stat

us cligible as on 31-3-97  2.f 1.4-97 . Thus TSM ot

SENo.T s ligable for 12 M 1 the scale of Rs.2550-3200 w.e.f. 1-4-97 . The other casual labourers

ALSINo 2 3,4, 0,8 90X
Rs 2580 220000.¢ at ha 2880

are ey
LA
mmimum f the scale 3050-459() Le at
, _ The remniming casual Inbourers
H e at mmmum of the scale of Ks.3u50-

- labour .

Tre other labourers

ihie for TShw e £ 1-9.99 in the minimum of the seale of

HRA and CCA as adnussible
t

Al:o, the casual labourers at S, No. 5 & |4 are eligible for TSM w.e.l 1-9.99 at the

Rs.3050/= w DA HRA & CCA as Motor Driver

ALSLNO 7,11, 12 & 13 are cligible for T5M w.c.( 1-9-99
450 Le. at Rs.3050/= + D.A » HRA & CCA as skilled .

‘

]

S/Shri Banamali Debnath, & Rajesh Rabi Das may be cormidnr;ccl

cligible fer Daily wage of casual labour (unskilled ) @ Rs.2550 /= + DA 38% i.ec. Rs.117,30

w.e.l aitker the date or enpngement or
the date ¢f nppxovufl s deemed (it

s . 1
1

'+ minimure of the sculc of Re. 30500~ 4 3

Similarly, the daly wape enleulated

D.A per month for unskilled it onors
the date 1" your appicaal '

nlo' g !, Aaw (TRE)
'
. ,
: .I‘. q‘
.
‘ !
Lo .
tod
' x
. . ‘
Y
s
‘e
’
- N

" A8 itmay take sometime to consider the casual labourers Lo be conferred with temporairy
- status, it is requested Lo provide them the interim relief with the daily wage calculated at the,

30

i f'i

8% 1A per month for SI.No. 57,11, 12,13 & 14 o5 for

Casual Motor Driver/ skilled cnsunl labour as applicable w.e.[. ll}c date of your kind spproval .

at the minimum of the scale of Rs.2550/= + 38%
atSENO2 3 A, 6,898 10 may be granted with w.e.f,

vt
\;1.‘1 R v
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. e \ e
t . 3
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In con.ncc'tion with admissibility of minimum ol the scale -+ D.A for casual labourcrs, a .
copy cach of DOT order Mo.10-13/87-Rates dated 23-2-1988 enclosed along with DOT order o
: No.269-11/98/STN-1I dated 15-9-98 for casual labourcrs without temporary status and DOT order (
No. 10-13/87-R dated 26-7-89 regardling casual labourers cngaged as casual Motor Drivers is
enclosed for your kind perusal . ' - )
: ; :
Several representations of the casual labourers were forwarded to you carlier . Many of i
‘them have further represcated for consideration of at least daily wage as applicable for casual.; :
oo " labourer . The representations of the following casual labourers arc cnclosed herewith for yout™ . '
. . kind consideration . . o oy Lo
SiNu. Nampe P’rescnt status ‘l -
1. Sri Janmajoy Roy O/Chowkidar " ‘-
2. - Rupchand Goala Store Chowkida o
3. Sri Bhola Sankar Debnath ~do - . ' A
.4, Subash Goala - do - N v ‘
i 5. Jayshree DebRoy Typist ' .
.6.. ' Pradip Das Store Chowkidar ; .
7. SujitDas O/peon | "
8. Sujit Roy O/Pcon
9, Miss Ranju Devi Kairl Steno Cum Typist F
110. - Sri Sudip Kar Typist , O
1. SriSoumitra Paul Typist, Aizawl ' |
12. Sri Satadal Malakar Driver , Aizawl o y
13, Sri Nantu Surkar Driver , Agartala. . i
o 14, Sri Banamali Debnath (/Pcon s '
i 15. * -Sri Rajesh Rabidas N/Chowkidar. :
A 'i‘ t will not be out of place to mention that LOT(now DTS) has approved for Assam
‘ H‘“Pﬁg"{ Girdle regularisation of 13 (thiftcen)TSM and conlcrring TSM to 672 casual labourers :
vide order No.269-4/93/STN-11(Pt) dated 0.2-2000 (copy enclosed) . Simiiar approval might have |
. been conveyed for N.E Telecom Circle . In. view of natural law of justice , the TSM/Ca,?ual |
Jabourers listed above should et <imilar monctary benefits and upliftment in their carecr , $ince .
they have been performing, thetr dutics continuously and satisfactorily from the date of their '
initinl engagement . The mntter swas wlio discussed with your good self during your recent visit at -
Silchar . ‘ ' o : !
\ ) ! !
Under the circumstances stuted above, 1 solicit your kind intervention in the mutter:for i
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